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project for irrigation of her lands. The dry 
season flows of the river Tis a are insufficient ... 
to meet the requirement of both the count-
ries. In view of this the matter regarding the 
sharing of tbe Tista flows bas been under 
discussion between India and Bangladesh . 

At the 25th meeting of the Indo-Bangla-
desh Joint Rivers Commission it was recog-
nised that the sharing of the Tista waters 
will need to be bas~d on intensive scientific 
studies. This was agreed to be commenced 
forthwith and completed before 1985 eod. 
Pending completion of scientific studies, it 
was also agreed in a spirit of friendship and 
good neighbourliness that an ad-hoc sharing 
of the Tista flows during the dry season, 
valid till 1985 end, will be done with 36~~ for 

, Bangladesh, 39% for India and remaining 
25% unallocated. The ad-hocly allocated and 
unallocated shares are all liable to realloca-
tion after the scientific studies are over. 

I 

The ad-hoc sharing arrangements 
valid till 1985 end will in no manner come 
in the way of execution and development 
of irrigation of the Tista Barrage Project, 

. work on which is progressing. 

" 
Corruption in F. C. I . 

7124. SHRI SATISH AGARWAL: 
SHRI RAM VILAS PASWAN: 

Wil1 the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

(a) whether there has been corruption 
on mass scale in F<?od Corporation of India; 

(b) the total amount of subsidy on 
account of foodgrain& paid to FCI from 
1980-81 to 1983-84, year-wise; 

(C) whether any money has since been 
returned by FCI to Government: and 

(d) if not, the rea ons thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD AND CIVIL SUPP-

LIES (SHRI BHAGWAT JHA . AZAD) : (a) 
No, Sir . 

(b) The amount of subsidy paid to 
the Food Corporation of India on account of 
handling of foodgrains on Central account 
has been as follows : 

year Amount/Rs. Crores 
----- --------
1980-81 650 
1981-82 700 
1982-83 7JO 
1983-84 835 

(c) and (d) The fiinal payment of Sub-
sidy is made to the corporation based OD 
the audited accounts and hence the question 
of refund does not arise. 

Time-Bounll Programme for land use Survey 

7125. SARI B. V. DESAI: Will the 
Minister of AGRICULTURE be pleased to 
State: 

(a) whether the National land Board 
has recommended the inclusion of a time .. 
bound programme for land use survey in 
the Seventh Five Year Plan; 

(b) if so, whether the Board has empha. 
sised the need for immediate action to com-
plete soil survey through national agencies; 

(c) if so, the other recommendations 
made by the National Land Board; 

(d) how many of them have been acce-
pted; and 

(e) the steps being taken to implement 
them? 

THE MINISTER OF STA TB IN THE 
MINI TRY OF AGRICULTURE (SHRI 
YOGENDRA MAKWANA) : (a) Yes, Sir. 
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(b) The National Land Board has 
emphasised the need for immediate action 
to complete quick soil survey through the 
na.tional agencies as well as soil survey orga-
nisations in .the States. 

(c) In addition to the recommendations 
of the National Land Resources Conservation . 
and Development Commis ion endorsed by 
the National Land Board, the other recomme-
ndations of the National Land Board are as 
follows :-

1. Suitable schemes drawn up by the 
States/Union Territories will be incorporated 

I in the Se "enth Plan for having be services 
of experts in the State Land Use Bards and 

, financial provision be made in the State 
Plans. 

2. States/Union Territories will ensure 
by all possible means that as far as possible, 
good agricultural lands are not utilised for 
non-agricul tural Purposes. 

3. States/Union Territories will formu-
late suitable schemes for reclamation of land 
undergoing degradation due to one factor 
or the other and submit to Planning Commi-
ssion for inel usion in the Seventh Plan so 
that adequate financial provisions are made. 

(d) and (e) The recommendations of 
National Land Board have been forwarded 
to the States and Union Territories for appro-
priate action. 
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